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These activ ities put together have generated very 
h igh  ta r if f  re q u ir in g  m a jo r e x pans io n  of N ICNET  
infrastructure. This has been possible through extensive  
and in tensive tra in ing provided by NIC.

Corruption Cases

3377. DR. MURLI MANOHAR JOSHI : W ill the 
PRIME MINISTER be pleased to state :

(a) the number of cases of corruption dishonesty  
and asse ts d isp ropo rtio na te  to the incom e of c iv il 
servants investigated by the V igilance Department of 
M in istry of Health and Family Welfare 1995-96;

(b) the number of o fficers (G radew isc) involved in 
the above cases;

(c) the number of complaints received for corruption  
and dishonesty in 1995-96 and the action taken thereon;

(d) whether the V igilance initiate action suo moto 
against the staff suspected to be dishonest and corrupt;

(e) whether the M in istry have made any review of 
the function ing of powers of the vig ilance section under 
the ir control; and

(f) if so, the details thereof?
THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI RENUKA 
CHOWDHURY) : (a) and (b) As per V igilance Manual, 
as a general rule investigation of cases of corruption  
e tc . are  to  be e n tru s te d  to  C e n tra l B u reau  of 
Investigations for investigation.

(c) During the year 1995-96, 56 complaints were 
received against Group ‘A ’ officers. During this period 
17 Group ‘A ’ officers were charge-sheeted.

(d) Yes, Sir.
(e) and (f) A rev iew  of the func tio n ing  of the 

V igilance set-up is taken up period ica lly so that the 
disposal of the cases is monitored effectively. The powers 
are exam ined  unde r a u th o r ity  of the d is c ip lin a ry  
authority.

LAHDC Act No. 1

3378. SHR I P. NAM GYAL : W ill th e  PR IME  
MINISTER be pleased to state :

(a) whether Ladakh Autonomous Hill Development 
Council (LAHDC) Act No. 1 of 1995 is likely to expire/ 
lapse on September 3, 1997;

(b) whether the LAHDC functionaries have asked 
the Union and the State Governments several times to 
effect certain changes/amendments in the Act to make 
its functionings more efective; and

(c) if so, the steps taken/propose to be taken in this 
regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL PUBLIC GRIEVANCES AND PENSIONS  
AND M IN ISTER  OF STATE IN THE M IN ISTRY OF 
P ARLIAM ENTARY  A FFA IR S  (S H R I S .R . 
BALASUBRAMONIYAN) : (a) In terms of A rtic le  357 (2) 
of Constitution of India as applicable to the State of 
Jammu and Kashmir, any law made in exercise of power 
of Legisla ture of State of Jammu and Kashm ir by the 
Parliament or the President, ceases to have effect on 
the expiry of period of one year afte r the proclamation  
under Article 356 has ceased to operate, unless it is 
ratified by the State Legislature. Since the President’s 
Rule in Jammu and Kashm ir was revoked on 9/10/96, 
the LAHDC Act, 1995 will cease to be operative from  9/ 
10/97, unless ratified by the State Legislature.

(b) Yes Sir.
(c) In o rde r to ex tend  the L.AHDC Act, 1995, 

necessary legislation will be introduced in the ensuing  
session of Jammu and Kashm ir Legislature, scheduled  
to be held in August, 1997. The amendments proposed  
by the Council are separate ly being considered by the 
State Government.

Poverty Alleviation

3379. SHRI R. SAMBASIVA RAO : W ill the PRIME 
MINISTER be pleased to state :

(a ) w h e th e r the  w o r ld ’s tw o  m os t p o p u lo u s  
coun tries, China and India, have striven to reduce  
poverty while the results are remarkable for China and 
they are mixed for India;

(b) if so, the reasons for successfu l achievement of 
removing poverty in China but not in India; and

(c) the extent to which India is lacking behind China 
in removing poverty?

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING AND PROGRAMME IMPLEMENTATION  
(SHRIMATI RATNMALA D. SAVANOOR) : (a) to (c) The 
percentage of people below the poverty line in India is 
estimated to decline from 54.88 per cent in 1973-74 to 
44.48 per cent in 1983 and then further to 35.97 per 
cent in 1993-94. These estimates are derived from a 
p o ve rty  c r ite r io n  ba sed  on a m in im um  le ve l of 
consumption expenditure which enables people to meet 
the stipulated calorie norm of 2400 ca lories per capita  
per day in rural areas and 2100 ca lories per capita per 
day in urban areas out of the ir food consumption, and 
certain amount of non-food expend iture like clothing, 
housing, education, transport etc. Chinese estimates of 
poverty are generally income based and hence are not 
comparable to the Indian estimates.


